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FROM No. 4 

(SEE RULE 42 

C ENTRAL ADIVIINI ,STRATIVE TRIBUNAL GUVMATI BF_NGi: 

Origifiai f-1piecation 

Je P~ etit 
lon No: 

ConteApt Petition.NQ: 
Re F  e -Appiecati c)rj  Nc): I 

.APPJ_eJ"knt 
s: 

-W\_ CL~, 

#.i~, Rb s ddants : _ PO 

cAe for the Applecants:_ 

10irq c a! !It e for the Res Po nd ant s. 

e 'R e~a I T, g. s ,rY Dat,4 
-iai e 

.7-10.2003" 	
The issue relates to change of 

7-9rY Da _t4,  

__ 71  

Place ,  Of posting inconformity with the ti 
transfer Policy. The applican (- d 	 t while 

01  /;/,"(1 C 	 q,.working as Lower Division Clerk at 'KN7,17, 
Madurai was H-11 	 declared 	surplus IL~ 	

I 	
and .?YO pursuant thereto he was transfe' 

9  
rred to 

K V ,: 	Boka an 	vide i 	 order 	dated 
29 .11.2002. The applicant accordin gly 
joined 	at 	WS I 	C.C.I.f 	Bokajan, 
Karbi Anglong, Assam. The applicant made 
request in prescri L 	 orm through proper 
channel for transferring him to his h 

IN 	 ome 
town preferably at Karaikudi, Tamilnadu.. 

The applicant also asserted that one 
Post of Lower Division Clerk at Kendriya, 

Vidyalaya, Mandapam is vacant due to 

resignation of mts. NT. Savithri. The- 
O.A. is preferred by the applicant for 
change of place of posting because of-

his personal inconvenience and domestic 
problems. The grievance of the applicant- 
can only be taken care of by the 
administration. 

Contd. 



I have hpard Mr. A. Ahmed, learned-
counsel for the applicant and also Mr., 

m.'K. Mazumdar, learned. counsel for the 

respondents at length. . Mr. A. Ahmed, 

learned counsel for the applicant 

brought my attention to the 

representation submitted by the aplicant 

to the respondent _No.2, The 

Commissioner, 	Kendriya 	Vidyalaya 

Sangathan, New Delhi-16 dated 2.3.2003 

as 	well 	as 	representation 	dated 
16.4.2003 	Annexure 	E 	and.. 	F. T 

respectively. 

Considering 	the 	facts 	a ri do. 
circumstances of the case, T' am of the 

opinion that ends of justice will be 

met if a direction is issued on the 

respondents to dispose of the aforesaid 

two representations submitted by the 

applicant.. T..hP applican.',-t-- ff67y---a-l-s-o---p-r--P-f-ei:~-____ 

a fresh representatior~ j with three waeks 
L 

from the date of receipt o:f_ ­th"e­-­o­rder-.- 
If such representation is made - by the 
applicant, the respondents m.a.y  also 

consider .  the case of ,the applicant and 

pass-appropriate order as per.law in the 

facts and circumstances of 'the case as 
within early as possible preferably /a  month 

thereafter and allay the grievance of 

the applicant. 

Subject to the observation made 

above,. the applica.ti.,('?':n' i s disposed of.. 

There shall, howevei~,* ,,,  be no order as to 

cost's- 

Vice -Cha irrron,, 

U 
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IN THE CENTRAL -A-DMINISTRATIV8 TRIBUNAL, 

GAUHATI BENCH AT (GAUHATI. 

(AN APPLICATIONUNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1918 .5.) 

ORIGINAL APPLICATIO N NO.,:R 3( OF 2003. 

'B  E  T  _W  E 'E X 

Sri K Raiendran 

-Applicant 

-Versus- 
I 

The Union of India & 

Others 	-Respondents 

LIST OF 'DATES AND SYNOPSIS 

Annexure-A 	Photocopy of Transfer order 

f  0 the'applicant vide F No. 

13(,SUR)/2002-KVS(.E-III) dated 

29-11-2002. k 

Annbxure-A/1 	Photocopv of representation 

dated 07 ~-12-2002 submitted by 

N 

-9 



the applicant (through proper 

Channel) before the 

Respondent No. 2. 	 C4 

Annexure-B 	Photocopy of priority list of 

LDC-I & I IJ for posting of- LD-C 

to Karaikudi as per Kendriya 

Vidyalaya Sangathan website 

dated 14-01-2003. 
	~aT- - 

Annexure-C 	Photocopy of letter dated 10- 

01-2003. 	 1 -6 -4D ,2. 

Annexure-D 	Photocopy of Modified 

Priority list pf LDC I & II 

displayed on the website of 

Kendriya Vidyalaya Sangathan 

on 04-0/2-2003. 

Annexures- 	Photocopies of representation 

E & E/I 	 dated 02-03-2003 and.16-04- 

2003 submitted by the 

applicant. 	yp-,~e . I C Ib%-7 
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Annexure-F 	Photocopy of Leqal Notice 

Dated 25-05-2003. 	e- - -2 

Annexure-G. 	Photocopv of Office 

Memorandum No. F 4-50/2003- 

04/KVS (CHER) /10326 dated 29- 

07-2003.' 

The applicant is workinq a-s Lower 

Division Clerk, Kendriya Vidyalaya C.C.'I., 

Bokajan, Karbi Anglong., Assam. This Original 

application is made for seeking a direction 

from this Hon'ble. Tribunal to the Respondents 

to disposed. of -the representations of the 

applicant dated 02-03-2003 and 16-04-2003' 

submitte'd before the Respondents requesting 

them,for inclusion of his name in the prioritv 

list for ch-oice place of posting for the year 

2003-04 as per earlier priority list where the 

applicant's name was - in- first pos--ition (Serial 

No.1) at list I & II alonq with other 

employees. 
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Ill THE CENTRAL AT.*.'jMIJNIST19-kTIVE 7RJBITNAL, 

C..'..'UWAHATI BENCH, G.'UWAHATI. 

(AN APPLICATI(DIT UNDEP'. ;"'=I'IOI\T CR 19 OF' THE 

,  1"'El -  \TTRAL ADMINILSM': ~ATIVE TP-IBUNAL ACT 

.:-'00 3 ORIGJNAL APPIjICAl'IO*LLJ NO. 	C):F-  2 

BETWEEN 

shri 	Ra,,-Iendr'an,. 
ii 
ower Divisica-i Clerk, 

Y'7 i ay a K"endriya Vid .0 

C. C. I. Bolum."'lan, 

P. 0 	Bokaj an, 

Karbi.. ATi.g.')..c).rig, Asscuri. 

PIN- '782-190. 

App 1 i c ant 

Alj.qD--  

I..' 	The Union of Indda, 

represented by the Secretary to 

the Government c' f India, 

lvii n i 3 t .7 	C) f 	Human 	Resource 

afid Develops.-cient, New Delhi. 
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2) 	The Cortunis-sioner, 

Viclyalaya Sanq-athan, 

	

-)uarter, 	I f" 	Ins 1- 	Iija 3- cu-1,93 Head C 

Area, Sha.Iieed Jeet Singl -i Marg, 

New Delhi 	16. 

is The Ass tant Con.unissirmer, 

cF.9 t han Kendriva VidyB-Layq San., 

I.I.T. Canpus, 'Chennai-36. 

	

4'1 	The _kssistant Conunissdortf.r-r, 

Kg---!ndriyq- 	 .9 Sangathan, 

(RC)), Silchar, Cachar r  

Respondein.ts. 

1) . DF-TAILS OF THE APPLICATION 

PARTIC."JILARS,  OF THE OBDER -~ Gv.~L-TMST WHIC-JI 

THE APPLICATION 1.S, MADE - 

This applJ.ca-tion is -not u.iade against 91-'Iy-

p,ci r ti c u I q.. r 	order Imit 	Lt 	j- s made 	f e.:> r 

3ef-I i 	9. 	di -rp c,  t i o TL 	f rc)xj) 	J,-jxis 	H.(-2 -c-L' b 1 E,  

Tri-bunal to the. Pi: ,-spc)-D.d.e-nt 

t-be -rep res ent atinm (.-)f th.e. 

02-03--2003 and 16-01-2003 su.bmitted 13efore 

I 	 r 



	

-t. 	uj.d 	-, r the 	R.esj..*.,)()nd1 e.n 	a 	a l s o, 	f,  ~. i T... 	u.. S i. (.) 1:-I- 	C, f .. 	Icl 

m-.-uaie 	of 	the 	 ila. 	the priord-tv 

f,)f 	 p- 	9 f.. I:f 	L) I for 	yeax 

,2(.,.,jo3 -N 	a.s, 	per 	 priority 	la..,r.-3t 	vxhf.v.-.~ re 

t.l.-j. 	app.l. d. 	t 	s 	naime 	was r s- t 	p as. -Lit. 

T .:i 	 I.: 	j 	1--  a -1 cngwi th 

other 	e-.n.-iT-A-o**yee.s-, . 

-  1 OF 'ITE T-R,.] -.- BIYI.JkL ~~ 

The 	 dec...Lan~Lsi that the -c.; -uh -ject 

t t.,  e 	f-,f, 	t he,. 	i s t 	t 	c a 	on 	A.,S,  

w i. t h JL n th e 	 of: tlae 

T ribux.).,al. 

L I'M]" TAI'I ON\.. 

la 	a I...) p 1 i c a D. t 

niatter 

is, wit-hi. -f.-a. the 

Section' 21 (.-)f 

Act 1985 ~ 

I 

declares t 	t h 

C-C t..be L 

lij.-ad- -tation prescr--il.-..~ ecl uxider 

-the 	 Tribunr-.il 

T) FAC7PS OF TIIE CASE: 

of 	 e 	axe.. 

e I. ow 

m 
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4. 

1. 11 	That your hunt)le qpplicgnt -is a citizen 

of Indi a 	q--i such he is en~titled to all rights_ 

mi.d privileges guaranteed ur.).der the Constit -atiori 

of Indi a. 

That your applican.t is working qs Lower 

Division. 	Clerk, 	Kendriyea 	Vid-\ .!alaya, 	C. c I. 

Bokajan., Karbi Anglc)n.q,, Assam. He is serving in. 

the Keridriya Vidyqla~,a Sangathan. sinc;(~ 0 ,1-12-1981. 

1.3 .) 	That your humble appld.cant beqs to state 

that earlier he was servin.p.* at Kendriytt-V.J..dya1ayq,. 

YOn d u r q i The applicqn.t was dec-.1ared surplus at 

Kendriya V.J-dyaday,,:~,. Madu:rai. Thereafter, he was 

ti,- an.sfeired from Kendriya Vidyal,,-%ya, Madurgi- to 

KeT.-j.driy,a V i dyal ay a, B o k qj gj. i. vide F No. 

13 (SUR) /2002-KYS (E-III) 	dated 	2 9 -11-21 0 0 1-1 . 

Accordingly he w as relie-ved f r ox-Li X*eridriya 

Vi.dyal,%v,,~. Madurai ori. 16-12-2002 ~.n*x.,I he joined at 

Kendriya V i dy 1 9.Y C. C. I., B o k aj aii, Karbi 

A-.i-A.q..lonQ, Asssam on 30-12--2002. 

AD-nexure--A i -9 the photocopy of F 	Nc.) 

'L3(SUR),/2DD2-K-VS(E-III) clgred 29-1.1-2, 0012 - 

That your qpplicgnt beq ~s to state that 

while he w,-Lg servir.i-q at Kendriya Vidyalaya, 

Madura-i. he filed qn. ap -.plication for traiisfer,  on. 

FA 

I 
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request. ixi the prescri.bed f o rmat (through 

proper channel.) to Karaikuxij. (Tanni,.1nadu.) his 

Home Town. The Station C.ode Nhuml.)ex -  of Faraikudj.. 

(r1',-mi1.nadu)* is 389 as per-  trmmsfer guiclel.J.ne. 

Accor-d_imgly, the applicant's na:me was listed in 

Serial. No. I in Pr_-i.or -'1.tv List I & II. But in 

the mean time the applicant was transferred on 

the around of surplus staff from 1 ~"endr-_Jya 

V i dya 1 ay a, Madurai to Kendriya V i dy a 1 aya 

Bokajan, Anglong, Assam which is  ah-caft 

3,000 F~'.M. (Thx-ee thousand Kil.oi-Lietey- ) away from 

1-1. i S home t c)iqTj.,. Karaikudi, Tam!.Inadu. He 

irmiediately filed a repr-esentation before the 

Respc)ndent No. 4 f or clmnge c) f p1 a c e of 

posting. It is pertinent t1c) mention here that 

the applicant's second son, who was studying at 

Class--"f-~ , died in train accident in Madurai on 

30tk' May 2002 whi-le the applicant was serving 

at Madurai. 

A nri e x u r ,  e ­- A (11)  i s, 	t h e 	photocopy 	of 

representation dated 07-12-22 002 

sul-miAtted by the applicant (through 

proper channel) before the P.e ~-.,ponden*t 

Nc). 2. 

'_1 
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q. 5) 	That your applicant begs to state that 

his name in priority list I & II for transfer 

t o Kuendriya Vidyalaya, Kar,,:i.i)rud--'L (Tami ln'-Idu) 

was at Seria.J. No. I till lq-01-2`003. The said 

list wa'.C~-: .  in F%endriya Vid-yalaya 

Sangathan Wel) Site on lq-01-22 003. 

Annexure-B ~ is 	the 	photocopy 	o f 

pri  ority-  list of LDC I &. II . for 

Postling of LDC to Karaikudi as per 

Kend-Y-j.37,1=t 	 Sangathan Wek) Site 

dated 11-01-*2003. 

1. 	That -your applicant b'ecjs to state that 

after, 	J oin-incr 	K e-.! n d r i y a 	V i dya 1 aya,, 	C'. 

Bak.,ajan, K*,arbi Anglong, Ajrsrm he infc;Y-Ti)ed the 

P.espondent No. 2 about his change of place of 

working from Kendriya Vid-,,ralaya, Madurai t.o 

Kendriya Vidyalaya, 	C% C. I . Bokaj an, 	Kar-bi 

s 	vide his letter dated 10-01-2003 Anglong, A.. im 

on the gj-<-.,und that he may not face any. probleml 

at the time of hi; 5 transfer on the basis of 

earlier priority list for request transfer I b 

Ii. 

Anr).exure-C is the! photocopy of' letter 

dated 1-0-01-2003. 

f 
6 

()'If 
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1.71 	That your applicant 1--)egs to state that 

the Respondents displayed the Y.iiodified Priority 

List I & II on N-02-2003 oyi. their wek.) site I.,,ut 

in'the modified priority list No.I the nanle of 

the applicant appeared in prior ity position No. 

3 for station code 366 (1",arai.kudi, Tamilnadu.) 

wh e,  r e as the Respondenta-.: have arE-)itrarily-

d.eleted the, 
, 
Y.).ame of the applicant in priority 

list No. *II. Most in absence of' 

any specific request fronj the applicant the 

Respondents have ark~itrarily deleted the ngxlle 

o f t h e app i c an t from priority No. II. The 

applicant has only requestei-3. the: Ftespondents to 

change the place of* working from Madurai 

(Ta.milnadu) to Bokajan (Assam) 

Annexure ... D 	is 	the 	photocopy- 	of 

modi f i e d Priprity List I & II 

displayed on the web si..te of' 1,ej.-idriya 

Vidyalaya SaT.-igathiaya on 01-02-2'003. 

6.81 	That your applicant begs to state that p 

lie filed 	represeTatationh ciate,.J. 02-03-2003 9- 
4.2 00 1--)efore the Respondent No. 2 through proper 

f.,  h a j.-j. n e 1 reqiiesting for inclusion of his name in 

the transferpriority list II in the wel,-~ site. 

m 
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Bt u t t i 13. now the R6sj5c)nder.).t,.s ha ~re not taken ar.iv 

step f or change of Pr-iority Lists. -Her.i.ce, finding 

no other alternative the applicari.t is compelled to 

Lqjqp r o ach this Hon ble Tribunal for seekinq -iustice 

in this matter. 

A.Yzi ex i i x e - E ft. E ~ I L9 x f k r h e T'~ttritoccpi.e-9 of 

representation dated 021 --03-2003 and 16--

01-2003 submitted I)y the etpplicant. 

k 

1-91 	That your aq;)plicant beq.q to state that 

similarly si*ruated Lower Div.-J..sion Clerks,. Sri P. 

Aathinath.a).).,- Sri T Ra) ,)J. Kumar, Sri. K Balraj and T. 

G. 1 1 ang ov an. who w ex-  e declared surplus like your 

,qj:)plica_nt during the ye ar 2002 and they have 

ccp~_p 1 i e d f or choice place- of p o s t i nc ur.ide r 

cpp 1 i c at.J_ orl 
	

No. 	1602.18, 	160593 	and 	J-60318 

respecti*s,-ely. They were agal n reposted (BY 

Displacing) to Chennai R.egion as,  their own choice 

as per priority list II in the month April 2003. 

1.1-0,1 	That your qpplica~­rt.'-' begs to state that 

t, -.i. e Respoii.den.ts af ter k.nowi):iG ,  that they have 

coyi.imitted an error ii). deleting the applicant's 

name from priority list No. II they htw-e 'not 

corrected the error even. after representing the 

matter by the qpplicant. The Respondents have 

t* Ir anst e r red one L ady, . Lowe r Divisioja -Clerk, 

namely, Smti. S. Vilaylak 
, 
sl:imi to Keiidriya 

C'~/ 	 I 
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Vidyalaya, Klaraikudi ('I',-miilrj.adu) violating the 

tx-ansfer quidelixie in spite of higher priority 

position of the app-Licant. 

~ .11) 	That your appl-icant begs to state that 

YOUr applicant served a legal notice to the 

Respondents on. 25-05-2003 but the sm-iie was not 

answered by the Respondents, the reasons are 

best know-i-j. to them. 

Annexure--F is the photocopy of Legal 

Notice dated 2S-05-2-003. - 

That your applicant begs to state 

that he was transferred f rom FZendriya. 

V i dy a lay.9. r  Madurai t C) Kendriya Vidyalaya, 

C. C. I. Bok.a .,  aii, Karbi Anglong, Assmm which i.-. 

miore than 23,000 1".14. far away froui the native 

place of the appllicay.'it. Generally, tiie- Gy--, cup--C 

and Group-D eutI.-ployees like your,  appl-imant are 

I  not transferred. The applicant is on.-IT the 

k-,read-earn.ing imei-iibex- of his f,,mily. He is a low 

T.-)aid empiloyee and now -  lie is- compelled to run. 

w-i t b. two e s tab 1. is.ruxi e n t s, a, t Madurai. and 

K,9.T -.L-)i Ariglong, Assam. 

(q/ 
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That your applicant begs to state 

t h,,=L t one post of Lower Division Cle.T.-  - k 9.. t 

TX Kendriya V i dya 1, ~i y,--i, 	Ma, n dap,,mn r 	TaT.ni-In,-,.du 	.1 IS 

va c.,  a n t f rom OB-06-2003 due 	c) re s i gnat i ori. 

I 	Savithri, Lower Division u 	 L lbinitted by Mrs. V. Z) 

Clerk as per C)ffice Memorandwn No. F q--50/2003 ... 

0 1 Kv s, (CHER)/10326 dated 29 07--2003. Your 

applic ant cay.-L 	easily a~bsork.)ed. in. the 

post 

-Annexure-C', is the photocopy -  of (Dffice 

Me rn c, randum No. F 1-50/2003-0/l/KVS 

(CHEFL)/10326 dated 

That your applicant sul-m).-j 
. L ts t h.!i t 

the Slespondents have deliberately a Ti. d 

ir  t i ention-ally 	di E., c. ri nx-1. mg. t e d 	appl i can.t, 	-by 

deleting his naime from, the priority I  ist. 

~ 15)  That yoi.ix 9pplicant suhnjits, that he 

carried out hie., transfer order to Bokzajan, 

Karl-ni Anglong, Assmm a-s per directioy.*i of the 

F-Ies-,pond.ent;E-: ay.-id he is servii.-j.g the Department 

with UtrLIOSt sincerity and full satisfaction to 

the authority concerned. But the Respondents 

have not given weightage about his  probleni. 

MZS 
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'1-.16) 	That your applicant submits that the 

procedure adopted by the authority im. case of 

the applicant is improper, illegal, malafide 

and without jurisdiction. 

	

17) 	That vour applicant submits that he 

has got rea.,-,,on to believe that -the Respondents 

are resorting the c.c)l(--)rE).bl.e e.Kerc-.i---,,e of poi."Ter 

interested persons in to ac,  -orranodate theiz 

their 'JE.ivorable place. 

1  1"~ ) 0 That your applicant Subrnits that the. 

a- t i o n 	o f 	the 	Pespondents by wh. i c-h the 

a,pplicant has been deprived of his legitinwate 

nii.qhts 	is 	arbit- rary. 	It is 	furthers tated tb.z,:,,t 

the 	Respondents 	have 	acted 	with a ma-lza-fide 

iratention 	only 	to 	deprive 	the applicant frol1j ,  

his legitimiate' rights. 

ac t i on C) f 

iniproper, 

txartsf er 

V i d- . f a 1 a ya 

hat yo-i.2r applica 

the 1-tespondents 

Wh -*L in s. -1  c a I 	eind 

P C, 1 i czy adop t e d 

Sangathan. 

rit subjjxitE, that. the 

is highly -illegal, 

,91 s a against the 

by t. h e Klendriya 

9// 
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:21 0 	That y,our applicant subj.pits - that the 

Respondents have violated the f im d mti ex-it a 1 

rights of' the applicant. 

21) 	That J..n view of the facts and circixfm- 

stances it is a Lit c.ase for irjterf`E.-., re_nce by-

the Hon'ble Tribunal to protect the: JLriterest' of 

the applicant and his fariiily mefaibers. 

22, 	That 	-Iis 	 filed bona tl . applicatioa is L 

fide and for the I,  rkt e rest of --)ustice. 

C.",ROUNDS 	F 0 P, 	RELIEF 	WITH 'LEGAL 

P ROV I S I ON 

For that, due to the above reaz,--:on_-

narrated i -La de tai. I the act i on of the 

Respondents -is in prijim facie illegal,. mala-

f J-de, !Fi rb it_Y- ,9.r~,7 E.md i-tTithm--2t anid. 

I 	 -m 	' ia1_i]..e to 1--,e set aside and A.1ence, the sz. ie is 

quashed. 

5.2) 	For that,. 	the Responcilent ha s not 

considered thedr own guideline regarding'choice 

I- ere: is no place of postii-ig. As such,. th 
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~ urisdictiop in denying the said benefit to 'the 

app 1. i can t 

5.3) 	For that, it is settled propositioi-j. of 

law t h El t when -the same principle hay.e b e e n 1 a J.. d 

down in given cases,. all the person,,.-.,, who are 

s  I  imilarly situated should be granted the sm-iie 

benef.-Lt. 

For, 	that, 	the 	Pe sp onde nts 	have 

violated, -[-.,he Article 3A, 16 and 21 of' the 

Constitution of* Iridi.a. 

For 	that, 	the 	a c t -L' o n 	of 	the 

responderits 	i s 	a. rh i t r ary, 	mala­  f i de 	and 
discriminator-y with an ill ji.iotive. 

5.6) 	For that, the applicant's c a s, e i s. 

genuine and need to be cori.E.:idered by the 

PSE-Isponderits. due to , facts and circamist,,~,..nces 

narrated above. 

5.7) 	For that, -the deleting the nanie of the 

applicant f'rom the jmod!.f*_Jed transfre, r Priority 

List No. 2 is bad .-Ln the eye of law and is 

liable to be set aside and quashed. 

16-1 



14. 

For 	that, 	s.-Luji.)-arly, 	situated 	persons 

who 	are given 	the 	}-.~enefit 	of chc-.)ice 	place 	of 

the 	Resp ~..,ndents 	1-.,ei-ng 	roodel 	emplo~,.er- 

cannot dep -T.-- J.ve 	the 	bey-Lefit 	to the' 	ap p 11. ca n t 

without any reasons or cause-s. 

5.9) For 	that, 	in 	any 	view 	of -the 	i-oatter 

the 	"Ic t i on 	of 	the 	res*pcindents a j,  e 	not 

sustaina3ble 	in the 	eye 	of law and as well as 

f act. 

The 	applicant 	craves .1. e a -v e 	of 	this 

Hon'ble 	Tribunal 	t D,  advance 	further 

grounds 	at the td.jxie of hearing of this 

instant applica 	c-  n. 

C~ 	 DETAILS OF R.EMEDIES EXHAUSTED : . . 

That there Is no other alternrrLtive and 

eff-icacd.ous rexoed-~y- ava-i-laIde tc) the- 

the ap. p I i. cant , 	except 	i n v o k-i F). 9 

jurisdiction of this Hon'ble Tribunal 

--1 19 of -the Administrz~ttive under Sectio3. 

Triburial Act, 1985. 

6~1/ 
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7. 	RATTEP-S NC-)T PRX-EVIOUSLY- FILED DR 

PE.NDI'L\TG IN ANY OTHER COURT: 

Tli.n t the .9-p-9 I i cam t f u r I : I ie. r der,-1,9res 

th,at lae has not file-d. ;~)_ny- 

writ 	petd.tion' 	or 	-suit: 	in. 	respect 	of 

f.b 	i).b 11  e c .t 	yxin t t e r 	of 	the 	instaut~ 

a .ppljoation 	bcafore ~qmy 	otlier 	Cc)urt, 

a -t -ithor-ity, 	nor 	any such 	application, 

writ 	p e t i ti on 	c) r s U..:L. t; 	i s 	p e Ti d i ri. g 

before any of them. 

F,_EL.T_EF 	S(--)ITG03*T 

Under 	t ~Le.
~ 	

Ea c ts ~,qmxd. 	r, 	r (L ums t ~9_n c e s 

's tg-t ed_ 	L Rh 0 V P 	th.e. PJJ 0 'D-p 	.,9.D t 3 	tar? S t 

respectfi)l.ly prayed tl.i.at 	your l.r,_rdshJ..p 

may 	be 	p -1. 
1 
 e as e t o 	a CL-11 JL t 	t; h'i s 

application and also m-),q.y be pleased to 

d.i.. s p o s e 	of 	the i.n s tan t 	ortqinal 

applic,ation. 	at 	the admis!sion stage h- 

directing the Respon.dents; 

I) 	to 	dispos ~_=. 	of 	the representation 	of 

the app-licant dg-ted 02-03 ­2100'__~ .  -and 16- 

01- 2 003 sul nitted before the 

I 
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Re:-,~ -poudent qmd al.srz for 	 of 

n.,aixie of the appl -'Lc,, an.t in the priority 

I.J..Et l. of Ch.oice Plac-e of Posting for 

the ye a. r 2003-01 a s per earlier 

priority 1-ist where the applicant' s 

wqxae. w-as in  fdrst pc)sitiom (,Eerj-,9.1-. 

-1) at 1 -1-st, . I & II alongwIth oth-er 

emp. loyees 

i-i o p ass. any o t he. r r e e -f c) r r a I j- -v es t c) 

whj-(-;tL the -,gnpl utay i~e e ri.t j- t I e d 

,and as'
. 
 m9y he clee -m fit and proper by 

the Hon b L e,. Tril-)unal. 

1 	 9) 	IN"PERIN c~Tt.rtFk PPAYED FC).R, 

The a-pplir-ant most respectfully prays 

f or in.te. rim order from this Hcn'ble 

T-ri-bunal A-irecti-aq the Rle.spondl-arLta,  t:r*). 

keep. one post of LDC* vaca-rd.., iia arou d 

KEtrihtim-dj-, 'Tauii Inadu, Kemlriya 

V i dyal  gya Maaidap Lq-m (,-., r Emxv-  new sc.hool. 

likely to he opened in Tzamilnadu. till 

disposal of the representations Of the 

ar:.~p 1 i c an t 

( 3/ 
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-L-i C',9 t.,j f)T Is Filed Rlix-ough 

Adv ocat e 

Rq-yticulars of -T. P, C). 

I.lp.() ~ 	 Ij c.). 

Da-te Of Issuel-i..1003 

Issued from 

Payab 1 e 'a t 

L-LST 'D.F ENCLOSURES; 

AB 3tated. al-~ove, 

V e ri. f i cat.- i on, 



VERIFICATION 

I i. Shri 1' Rajendran i. Lro~.WA-r-Ir 

Kendriya Vidyala~ya, C. C. I. Bokajan, P.O. -  

Bok,=tjan,, Kla.rbi Anglong, Ass,-mi, PII\T -, 762190 do 

hereby solemnly verify that the statementsmade 

in paragraphs are true to my knowledge 

tt.gjtA, I D ..~nthose made - in paragr,-uphs tt , 3/  

Ck. 	are being 'matters of records are 

true to information derived therefrom' which I 

believe to be true and those made in paragraph 

5 -are true to my legal advice and rest are my -

hun-ble submissions before this .  Hlon'ble Tribunal. 

I have not suppressed any material facts.. 

And I sign this verification today on 

tbis thej~day of &ckDjnn2003 at Guwahati. 

Declarant 

MA 



SANGATHIAN A 
INSTTI 	APIA 

NBVI)ITI, 0- 1 00 

DATED: 29. 1 1.20012 
OFTICE  ORDER 

lo tixv; ,'-)n of'st,, ff wmgthm Kendit,-a Vidyalm"m f6r the veir 20021 -2003 
ojf the sanctioncd 3ir,~rwnki in ccimdn ,idvalayas is required to be 

Ac,-~,ordingly. 11.1c ioaowmg Lf)(-'S are rlMepkwea in the Kendriva 
'~ 'Iva- S1101xin 'n',i'-!Mst thp. ,.r names ir puiA.1c M'P~resl with irwm~, diatc -.f-f'e'ct: 

REGION. 

Pfescmt K",, 	R ed  c 210yed to 
Shd-lari Somesh. "\Vasan 1; No.2 JiHiafli 	Regionai Office 

J Ty.  derabad 
~AI.M.Chwidfashckharan ASC Ban2alore 	 Gc Agwlala 

P-t-&-ploved to KV 

	

na 	 Begumpet 	i":c 

Rcd'.:pIvy%xI to  YA" 
No.4 .1mmill.  J11unu 

al 1 d 	 C)ffice, Bhoi~ 

i 	CA-1 	3% [PLI R .  ofia 	 xT Anita 

to K~ 

'n'A."(41i N-fa - 	'N'o..! Ukincimpur 	"N70.2 chamem 

V 	 to KV 

- :1. fl : 	i i ~E G 10 N.T . 
KV 	 to IKV 

W.Riingimix-i 	ILIT Clicivai 	 hv 

	

P2VII  1; 1-'I ~Iv  T 	 plla)Ahat 	 1 :~ ' ! 

Pa1hpuram 	i cakut -T 
Pelt. B!3ir N,). 1 Tambaraum 

AFS 	 No. I STC Jabalpur 
01-, :1 0' 

	

P 	A.; I  i ok \`aaar 	Bernadubi A ~ .v; 
Z  -hama ~ )i*f.,S;iri:l\ji.il-,I ~i-i-ilval) 0XII 	011,11),mill-11 

CT . "?  T 
-.7 

	

K 	`vladurf~i CCI Bokaian 

-d-Licycd. KV 
ilrl Vcd 	 'RIK Puvatu 
M 

"~,o.j DdhiCanit 	,~().j 17aridabad K.'mi 

'~ ubha j-awranc;:.v,.oitd 	 miala 

P f)E SiNA) VA 
-, ' ,c)" OFFICER 



 

1:;;- 2- V ~" 

K Rajew"JI'li I, LD 
Kendi iya Vidyalaya 
Madurai-623 002)  
Tamil Nadu 

TO 

The~ Commissioner 
Kendriya Vidyalaya Sanghathen 
New Delhi 

 

Madui ai 
7.12.02 

TH'Ki'OUGH PROPER  CHANNEL 

Sub.: REQUEST  FOR  CHANGE  OF  PLACE  OF  POSTING  REG. 

Sir, 

I seek your kind pern -iission to putfoilh the following request, for your kind consideration, 
in connection with my transfer on surplus ground from Kendri ~a Vidyalaya, Madural 
(Ta(-nil -Nadu) to Kendriya Vidyalaya, Bokajan (Assam) vide your transfer order No. 

date 	%~Vo . 	 - _
~):) -) 

	

1. 	On -- ----:!h fvla% 2002, my second son aged 16 years die,d in train accident in 
Madurai. He ~ :is studying in class X in a local school. Mys I 

 el 
 I 
 f and my family have 

rict —covers from the shock till now. In the meantime, ithe transfer order re-
deploying rri ~- o Kendr I 

 iya Vidyalaya, Bokajan is thrust upon.rne, at a distance 
of 3000 KIVI away frot m y home town Karaikudi (Tamil Nadu). 

in an Engineering College in Madurai, having studied My first son Is s udyin 
state syllabus Under GP'vi. of Tamil Nadu. At this stage of his studies, it is quite 
impossible for me to stlift hirri to my place of posting, which would mean total 
disruption of I iis studie ~, adversely affecting his career. Having lost (lie valuable 
life of my second son, it is incombent upon me to see that my first son does his 
studies un-intorruptly. It is the crucial time for him to pursue ~ his studies, under the 
paf ental guidai ice. I can not leave him alone in any hostel in Madurai as it would 
be to costly to meet his educational expenses with my meagre income as L.D.C. 

	

3. 	1 had infact applied for transfer to Kendriya Vidyalaya, Karaikudi during 2001 - 

2002. In whicil my position of priority is one for Karaikudj. I was hoping to get 
I 

my -posting 1 ­, Kziraikudi under displacement policy of Kendriya ViJl_~ya 
Sang; ­Aivn. 1 1  AL I did not get my transfer at all while similarly placed employees 
had 1 --i tra!i ~:ferred to 11mir choice places, oven though they are rendered 
SL;IfJ'l!!_'. 11 iS f0l'1111C lli ~ flt I had not been gratiled myreques( Vansfcr to my 
cliojc-:~ place, wspite of my li ~iving higher priority position,'' I 	- 	 # 



el 

1 am a L.D.C. with meagre salary. It would be too difficult for me to manage in 
the North East area where language and culture are entirely' different. I am the 
sole bread winner of my family as my wife is a housewife. With my meagre 
income I can not run two establishments beside meeting the educaitonal 
expenses of my son. It is needless to say that an L.D.C. with his meagre income 
con hardly run an establishment in North East beside funding my son to meet his 
educational Pypenses in MadUrai. 

of thE ionuine ,,problems stated by me, I request you to kindly consider 
my foques' Svnioath- 6cally o'n , compassionate grounds and modify the place posting to 
any schoc! Ch­_rl- - region (except Andrn2n and Nicobar Island) so that I shall be in 
an as-sessinie dista! -  _e to reach my only son whose life is most precious to me. 

Hope to get favourable orders soon. 

Thanking you, 

Yours aithfully, 
C  

Copy  to.. 

The Joint Cornmissiner (Admn.) 
Kendriva Vidyalaya Sanghath ~an 

rl 

p 

C 



LIDC LIST 01 TO KARAIKUDI 	(PREVIOUS) 

Current KV 
11 
Current Transfer riority Choice 

No. 
Na m e 

Posting Station Stati~n/KV No. No. 

1 wol I K Rajendran 1737 389 38 "'  1 

160500 S Vijayalakshmi 1  739 	391 	3 ; 86 2 2 

160318 K Balr~j 1722 382 386 3 5 

160744 A Chellappa 1744 395 386 4 	2 

11 	J~'s 	C!yq Ilk 	11 11 	Q I LDC LIST 02 TO KARAIKUDI (Previous) 

C 
 r 

u rent! ~ 
! i 	Application 1 ~Current Transfer Priority Choice 

No. 
N9111le KV 

i!Station!lStation/KV No. No. 
Posting 

160011 K Rajendran 173 7 	389 386 

160506 S Vijayalakshr-ni 1739 391 ~86 2 2 

160318 -K- —Ba I-  r-~ aj 1722 	382 386 5 

11  fli 



C- 

V~ 

Froill 
K. Raiendt-ml, 
LDC', KendriyaVldyalay,-~ , 

1~ okajmi 
Asmam, 782490 

,. i 

,110 Commissioner 
0 1 . 1i 

I an Kendriya, Vidysilaya Saug 
N ~-w Delhi 

'111-oug'a Proper cbmilel 

O nit):'Reaardling modificaltion of Worhing Place W the Pri"itY list'No. I & H of Annual 

ransfer for tht year 2003-04.( Application No. 160011) 

	

Sit" 	
r favour of With dui~- re9pect I beg to lay  before  you the following few lines fo i I 

F 0111-  !~ilid collsarleralJoil and ne-cessary action. 	 11 

1~~ iai Sir, I am a boxmi-led employee- of K~VS ;-mid had been serving in tile capacity Of 

LDC in KV Nkladurai since 04/2./1984 to 16112/2002. In Deceulbel r,2002, I 
had been tramsfen -ed 

1 	4 
on surplus ~;-ound to KV CCI, Bokajan ( Region Code : 18, Stn-c6de 439, School Code: 1809) 

US leifer no, FJ3-1/(SU.R)/2002-KVS(E.JJJ) dtd. 29-1 ,112002 and I joined in this 
vi 	 I 
\7idyalaya oil 30-12-2002. In this contlection I would like to 6ntion that I had applied for 

W  17 , 

	

-ei 	 ode:16,lStn. Code: 389, School Code: iftual transf - on request from KV Madurai (Region C 

1737) to K'V KaraikTdi. (Rqj.6a Code: 16, Stn- Code: 386, S46"ol Code 73P for the yeaj 
'k6w tbr7  6!4u)~h tile KV3 websitc- 

21003-04 inthe month of Sopteml)er 2002. Accordingly I came to 

ilial my name. has, got 1" position in KV. Karaikudi in. the priority list no. I & H ( My Application 

No in. the Priority list Vs 1.60011). 
you are therefore requested to treat rny presen ~j Working place as KV CCL 

As%am inste2A of K%1  MAdurai in the priority list V& 11- SO that I MRY not  face  

ally prohicin At the time of Illy transfer. 

,1111111"ing Yom 

PJ'ace: Y~-V cci 13oka~ifin 

Dat,~r, 101,01.2003 

Enclosed: Xerox copy orthe Priority list I & JI 

Yours faith ty 

ran 

~,S 
	

j~, J 

tA 	 'rl, L 	 -V 14  6! 1 .1  1? 

40,% 

rm 
	

I 



T  AYA SANGATHAN KENDPIYA VIDYAij-------. 

REPRESENTATION FOR RECTIFICATION OF ERROR/CkNCELLATION OF 

CHOICE STNTION RSQUEST TRANSFER APPLICATIONI F ORM 2002-2003 

'
11100~ 

To 	
Mmission— 

Al 
(AdUni The De'Put'Y CO3 

a-ya Sa'a  Kendriya Vidval 	q9 c~than, 

18, Instituti.onal Area, 
Saheed Jeet Singh Marg, 	

1?01 

jhrota  L, _j~je 	Channel. 
77  

r 
ique Application No. Un 

Applicant 	 t14  IP 
2. Name of the 

post and subject with 
Code No. 

1(,v. where working with 
Code NO. Of V, .V- 

-c&- T 17 

cll~l  

-rMXVW~ 
4-0 	

14V3 

06:71 - V 	TT 
 

12 9-11- 02- 

0 —  
y'P 	 9'sl 

v  

vs 0-7U 

("ko  

C~ 

C~P  
71~ 	 JA- 

Request Of applicant in 
brief 	

I 

,(Specific request may be 
made with ref. to the 
ap~ lication already made) 

I vf A 
e 4* 

r  

Signature of the Applicant 
with date 

SiQnature of the prir ~cipal 

With date, 	and; 

\X 
04  

-Ir 



LIST 2 MODIFIFD 04.02.03 

A 	 7  

	

l' CurrentKV 	Current 71 Transfer 
No. 	jNanie 	 I 	. ' 

Priority No. 	Choice No. Posting 	 j 	
I Station 	Station/KV 

S 160500 	 1739 	391 	386 Vijayalakshmi 1 2 

	

Ba Ira 	i 	1722 382 3 18 160 	
386 	 IF 

LIST I MODIFIED. 04.02.031'; 

Application 	 Current KV 	Current 	 40 Name 	 IF Transfe , I 	ri! No. 	 Posting 	Station 	stationlKV, Priority No. Choice No. 

160318 	K Balraj 	1722 j' 	382 	—1 	 2 38 5 
160011 	K Rajendra7n 1809 ,  0 	439 	 386 	~ 11  3 
160744 	A Chellappa 1744 	1 	395 	386 	 4 	 2 .  

2 
S 160500 1739 	391 	386 V~jyalak 



Ftim - 

_A~ RAJENDRAN, L.D.C. 
E- NDRIYA VIDYALAYA, 

C.C.I. BOKAJAN 
ASSAM. 

110 
THE,_'~'OMMISSIONER, 
KENDRIYA VIDYALAYA SANGATHAN, 

-  I 0~,: 

NEW DELHI- 16 

Through Proper, Channel. 

Sub-: Request for inclusion of name 4 h e transfer priority list 2 in theiweb site. — reg. 

Sir, 
I may kind ~y be permitted to refer to my earlier application dated 07.12.2002. wherein I submitted 

an appeal for modification of place of posting from KV. Bokajan to ai ny school in Tamil Nadu as per 
my annual transfer application. I may submit that I was redeployed from K.V. Madurai to KV Bokajan 
vide order No 13-1 (SUR) 2002-KVS (EIII) Dated 29.11.2002. Accor~i~gly I have been relieved from 
K.V. Madurai an 16.12.2002 and joined at KV. Bokajan Assam on'30".12.2002. in obedience to the 
said order. 

I have narrated in my earlier representation about rny 16 year old son's untimely death due to train 
-iccident in Madurai on 31.05.2002. He was a student of class X in a ~ local school at Madurai and my 
,, mily has not recovered from the.shock which we have suffered. At, this point of time the order of 

deployment was received by me and in due obedience to the orderleven in spite of mental agony I 
reported for duty at KV. Bokajan which is 3600 K.Ms. away from my h, ome town. Now I have only one 
son who is doing his study in Engineering college at Madurai. I have ,  emphasized the need for my 
presence at Madurai or nearby to take care of'my only surviving sog . and to look after my aged ailed 
parents , I have also impressed upon the authorities of KVS that in v,i,ew of my meager income in my 
present post as LDC, I cannot run twd establishments at Bokajan a nd, Madurai besides meeting the 
expenses -for my son to his studies and ~ the medical expenses of my 

p, 
 a 

: 
r 

I 
 ents. 

During the year 2002-03 -  a post of LDC in KV Madurai was rendered surplus as per order dated 
03.12.2001. 1 was transferred on surplus grounds at the fag end of Nov 2002. Now.1 understood that 
an additional post of LDC has been sanctioned for KV Madurai for the year 2003-04 . This sanction 
has been,given within a period of 02 months from the date qf rn ~ ''transfer. Even though J was 1, 	 y- 
rendered surplus for the year 2002-03 1 got the order of transferb 

, 

nly on 29.11.2002 and I was 
relieved on 16,12.2002. 	 Ai 

While I was serVing in Madurai I had applied for transfer in usual format during the year 2001-2002 
KV KARAIXUDI and my priority was no 1 in the list 2. 1 was hoping to get my transfer to Karai 

Kudi under displacement policy of KVS But I did not get my transfer'to KARAIKUDI. Further I had 
applied for transfer in usual format during the year 2002-2003 to KVIKARAIKUDI (Station code 386) 
and my priority was no 1 in the list 2. But I am surprised to note inl 4he modified priority list being 
telecast in the KVS website that my name was not found-  in Priority Li~t 'no 2 at all. 

I have also learnt that few new schools are going to be opened nea 
. 
rby Madurai ( Rameshwaram, 

Kodaikannal, Kanya Kumari, Thanjavur) and additional posting of LDC is sanctioned at KV Madurai, 
KV.Coimbatore, KV HVF Avadi, KV.CRPF Avadi, K.V.Ashok Nagpr,Chennai. The above said 
schools are covered under Chennai Region. I request earnestly to *indly include my name in the 
pjiority list 2. to enable me to get my transfer to any one of the places as mentioned in my transfer 
application or to any of the new schools being opened in the neari,future in Chennai Region , for 
which act of kindness I shall remain ever grateful to you sir. 

Thank You, 	 I 
Yours faithfully, 

0 (K.RAJP-IqDRAN 

Place: Mad'.-urai 
Date 02.03.03. 

Encl PrIo6ty List for the year 2002-2003 and 2003-2004. 
Mod ~fied Priority List for the year 2003-2004. 
My application dated 07.12.2002. 
Mo rtuary Report of My. san'-s cleath. 
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From 

K. Rajendran, 
Lower Division Clerk 
Kendriya, Vidyalaya, 
Bokajan (Assam) 

TO 

The,e6i~missioner, 
Ke'rn'driva Vidvalava Sannathan 
New Delhi. 

Subject Request for trzmder to choice place as per transfer 

Sir, 

I humbly submit that I was rendered surplus in KV. Madural(Tamil Nadu) vide Office 
Order No. 13-1(Sur)2002-KVS(Estt 111) dated 29-11-2002 for the year 2002-2003.' There were 
nine LDCs rendered surplus under Chennai Region and I was one among' the nine. 

I applied -for transfer from KV. Madurai and my name appeared. ~in: priority fist 11. for 4he 
year 2001-2002. My position of priority In tl~at year was 01 for statio 

I  ~
J&xle 3WKAraikudi) as 

per priority list U. But due to reasons not knaim, I was not granted',  transfer. to my choice 
-qation despite my having, higher priority position. But I was transferred 1D KV. CCI Bokajan on 
surplus deployment. This transfer order was a rude shock to me as i I *as aggheved due to 
suddan death of my son who was 16 years old who met with train ac'ci ld' ent in Madurai. Amid 
grief I obeyed the orders of U.S. and reported at KV. Bokajan in compliance with the order on 

Agalp for Me year .7. W2-2W3, I appNed for ftnsfor to K.,  V. Karnikudl In wbith 
my priority No. w-la &_-t displayed as 01 for sbdon code 3W~ir*lkudf). , La for In the - 
modif1ed,p,d,,PWy1W4 my name was not found at afl. Attb jinctur&Zmaykfnd1y 
.Wote here that in respaAse to KVS1etftr1submiftvd a proformiln w1#1ch.rtvqvesWd 
bUt ae judasy Abdural may be changed as Sokajan as by ,  tUt time .1 joined X V. 
&-Imfan on 307-12-202. F did apply for ft- 475Mr fmm K. K ~Iadirml kW*iv my rellef 
Aram that School. I never-asked for cancellatfan of my ftnsfe ~, homer b'sve I asked r  100 1  
for changs,  /4 tho 010/cosbuen" IhNgfore" lam vowed to 	

~ft 
Pr/04ty list-2 for 

V 	
. 1 ­- if.,  year 2002-2003 sond my position of priority was 01 "jor the.pre-madli7ed 

pfiaro list, Uke me them were several LDCs who were alOo mndsmd surplus 
albArwith n7e whose names weiv found /n the priodtr lisi-2. cue f&v examples 
Shrl X Baftill  Shd P. Adlitaffisn and Shrl flangovan etc. la4issno 	but thmm 
IDCs-  -have got the their tranOer to t6eir choks,  sbOms /to the 	released 
reir=tly In ApYl, 2ML ram xggiYewd as to how my name 	doesnot f1pure In 
the prfority if3t-4 and h-ansfer not ordemd. rf these LDCs as: 

I 
 mandanodabove are 

eqlgAhM for hansfer., I am also eligIble for traAeer air a# of i4 bad ,  been randwwd 
eatViva daifag the year-2002-20W and applIed for bamOer. low, 'berawa & copy 
of tke representaffon for nxdflcatfoa of arrorIcancelladon of 5ftwon request 
tran0ar appi7caVon fonw, 2002-2W3. 

I' j,; 
In the circurnstances, I fervently appeal to you Sir, to kindly condder my case alonavvb 

the otb er LDCs who got transfer's as per prioripf list. My name may kincfly be included in PL-2 fDr 
ttznsfer to my choice placc! namely Karaikudi, I have already representad about my missing name 
in the PL-2 through proper channel which was duty ackn%viedged by KVS on 6.3.2003. 1 shall be 
grateful if my narne is induded in PL-2 and transfer ordered with referenc ~ to my ptiority position 
01 for Karaikudl. In the evei#, of the vacancy at Karaikudi is filled up by displacement or by any 
other means I may kindly tm considered for posting W newly opened school at KV Rameshwararn 
or any other vacancies in Tamil Nadu for which ad of kindness I shall e~er~ remain grateful to you 
Sir. 1 enclose herewith my prrvious representations in this regard, 1 ,; 

Yours 	lly, 

.(r, Ra) ran) 
Dated 

Nk-: 	
NA 



T Resi : 588197 
G. BALASURRAMANIAN, B.3c.J3.L,, 	Residential Address 

Ildvocotc. 	 M ,~ 	t t  No. 259, L L (j. Colony, 

MADURfl 1. 	 1~ . K. Nagar, 
h, M5 DURRI - 625 020. 

Date ---.-25 45-03 
ON BEHALF  OF: 
KXAJENDRAN, 
LOWf,', R DIVI.SION CLERK, 
K-ENDRIYA VIDYALAYA, 
BOKAJAN (ASSAM). 

T11 E COMAI I SSIONERA 
KENDRIYA VIDYALAYA' ~ SANGATHAN, 
18, INSTITUTIONAL AREA, 
SHAHITH JEETSINGH MARG, 
NEW DELI H. 

Sir 
Under instruct ions fi-orn my above named client, I issue the',follo ,%king notice: 

I . ~4y ' client swes th ~t fie has put in more than 18 years service in LDC Cadre in 
Kendriya Vidyalaya. Due to implementation of r~Vised staff pattern on the 
fixation of staff strength certain LDC's were fbund irilek.cess in Chennai Region I 	

I 
, 

and they were re-deploye& to other regions , in various I aces throughout India in 
ue'A'ihave joined duty in the December'2002. S6me of the re-deployed employ 

. W-4 ~ I I 
1) laces posted against.thern and some were not. 

2. My client states thal', fie has submitted his applicatiAlfor transfer on request in 
Scpteniber'2002 iK ~,ffjc prescribed fon -nat. His na;he ~ is also included in the 

priolity Lists I & prepared by your Office. The na'Mel ~ 
- 
of my client is stood as 

F'irst position (S.N6 1.1) alongwith the other employee '  i*n the priority Lists I & 2 
01!, - ol'his choice.. 	~ I 

g re-deployed enniplo ees who have joined du(y My client States thaulic followin 	 y 
in new stations in beccmher ~2002 were again repost-'d ' (By Displacing) Chennai 

Rell"ion as llicir own clioice as per priority List 2 in th6 rhonth of April 2003. 

Bengdubi to Madurai 
T.Ravik-umar 	- Palaghat to No. I Ponl ~icherry 
K.Balraj 	 - No.2 Portblair, An&67 'a' n to No.2 Pondich6rry. 

T.G.11angovan 	- V ijayawada to Island -  Ground, Cliennai. 
J~ 

3 

2— 



G, BALA SUBRA MAN IIAN I  B.Sc..B.L. 
Advocate, 	 M 
MRDUR111. 

V Resi :.588197 
Residential Address : 

No, 259, L. 1. G. Colony, 
K. K. Nagar, 

WADURF11 - 625 020. 

25 Date 	_-05-X 

2 
i 

My client states that the above re-deployed employees were transferred on the i s 
basis of their request transfer applications submitted by them in September 

2002. My client further states that lie has too submitted his transfer application 
J.  I 	 [lip 

in Septemly 2002 and his name stood as first as his choice place of Karaikudi 
in the priofl~y Lists I & 2 prepared by your Office. The non-considering to my .1 1  k 
cli ~ent's ali"lication who is senion -nost in the Llis'fs when compared to the above P.— 
four, 

is  not proper and cormct. The transfers were ~nade­to the.above four said 
i  ; 	 I 	IM 

ernployees.is not in accordance with the trafisfer guidelines frat ~e'd by your 

Offilce. 

My client slates that there is a clear violation of rules and transfers were made-
against seniority principle and natural justice. Imy client has neither withdravai 
his application for transfer nor lie asked for l 6hange of choice station. His 
application is W be considered at the first ins6ce before the above said four 
employees as per the priority Lists I & 2, prepared in Jan.200 

t 
Mv client states that certain favourtism and influence are sbown.in, the matter 1 	 1.1 1 ~ 0 	

-our employees since 'they also joined duty in the f trans.fer'of the above said f 	 I 
re-deployed new stations alongwith my clie iand they have no'better claim 
than my cl.i ~nt. 

My clien '"States that your Office by order dt.7 1.2NO3 has informed the surplus 
rc-dcploy% 1̀d­  employees, namely, S.No.1 0 Klk4jendran, S.No.] I Aatbinathan 

and S.NoN ,2 Balraj that' there request for modification of the place of choice 
have been considered by-the Competent Xubiority of Kendirya'Vidyalaya 

Sangath~'iijand could not be acceded to. In.;spite of the order dt.7.2.2003 the 
cases 6f%lthinathan and Balraj were consiAl r'e'd for transfer in April 2003 as 

. per die priority Lists 1,& 2 which is against t ~ !e rules, transfer guidclintc~ a-nd 

seniorit 

IN 

--4) 

 

 

 

U 



G, BALASUBRAMANIAN g  B.Sc.,B.L., 
i 

Advocate, 
MADURT11. 

2 Resi : 588197 
Residential Address : 

No. 259, L. 1. U. Colotly, 
K. 1~ . Naqar, 

MMDURMI - 625 020. 

Date 5:25-03 _L _ 

.;I ~A j 	 3 
I fj 	 I 

I ' the Competent Authority to For'the above said reasons, I call up( a 
considerthe application dt.16.4.2003 (copy of which is ~enclosed herewith) submitted by 

iny client asking posting to Kendiry 	 p n V~dhiyalayaj Karaikudi as ' er the priority 
0 zy 

s oWered to Aathinathan and three other LDC's 'Lists I & 2 maintained in Jan.2003/1111V 
vAthin 15 &ays from the date of receipt of this notice.. 1  failing which my client will be 

constrained to take legal action through Courts of Law for redressal. 

lit 

ST011MMA OF THE cmriNT. 
ADVOC)Vrf. 

0, BALASUBRAMANIAN, B. sc., B. r., M L 
ADVO CATE, 
L.I.G. COLONY, 

tj , r'L,0 Al , 02 5 02nVe K,, 
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Grarns'J -  KEVISANG 
Phonel 2352359, (rax') - 2350367 - 2350344 
E-MaW 	accliennai@yahoo.com  

9~ 	 Website: www.kvsanga , han.org  

A KENDRIYA VIDYALAYA SANGATHAN 4 	 V[QT tip., 

(Regional Off ice 	Region) 
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M 1~~ 	 Chen 
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glt~ 0 Jft. a-,TT.3M. 	 600*,0:36 (ciftzi-i,lg 
LLT CAMPUS, CHENNAI 600 0.36 (TarniInadu) 

o  
v 0 

\K1 	;-5C/2003-0 43/KVS(C11ER)/ 	 a 	-9.. 07 2003 
C') 

tz~ 
MEMORANPUM 

W.44. t h reference to her-`,Ietter date ,  ~3O..06.2003 	the' 

resiariation 	from the servic'es 	of. Kel ;ya 	viayalaya - ~ndr l  

ed by Mrs.V.Sa*vithri, -  L a ~ Wvi iWCldrk,: ~ Gangathan tender 	 OR r; 1 s 

	

'is accept 	th'.. f f 6 c. t from ,  Xs-ndr J ya Vidyalaya, Mandapam,,- 	 e 	 L 
N. 14 

-3 7 	 Gti-0 4 required''. to -08. 2 G03 	(A.N. 	waivng part!:6f notice .*-'p ' 	 I , . I e 

1~e a:Lven under rules. Nj 

(Dr.. Shachi"Kant) 
ASSISTANT comissi6NER 

Sm: -V Savithri , 
Z.~cwer Division Clerk, 
Eendriya Vidyalaya, 

Copy" t 0 

J. 	-he' Principal, Kendriya Vioalaya, Maridapam. ,  f or 
requested informatioa ~nd necessaryiaction. 'He'.."is.,  

`-- o relieve Smt. Savithri, --,LDC from he ',VidyAlaya 
c 	 after recov6ring the dues"llif any, ,",undet,'Uh ima tion Ab~ -J t o t h i s of fice. 

`ud 	and Accounts Officer, KVS RO', ,  Chennai. ,  2. The 

SIONER-~t  A S~S ~IS T ~AVT C=~ ~=~ 
rsr/1h20 

,,, jv 

4FP  

j 


